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Virender Kumer /o Shrl Gonpal Dass
clo RiO R-8/60, Sector-%, Rohind,
Delhi-110 085. T Applicant

{Ry Advooate Sshri Pratap Ral)

1. union of India through
comeral Manager, Northern Railway,
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Raroda House, New Nelhi
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Rikansr.

(Ry Advocate - Shri P.M. Ahlawatl)

Tn  this 0A the applicant 1s elaiming  that &
the respondents-Rallways to grant

him interest on el ension, commnutatlion

ano DORG,

Tribunal s Act, 16085 and the DA was disnosed of vide ord
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1.1994 whereln 11 was nleadad by

A b on LA A -

rhat & major nenalty charge-sheel

amounts are t e withhel: oWever in the
mounLs: al . 2 rprnne Ll L CACRCS SN S e

nortion  of the the Tribunal had glven dirac

o the r6$prnd@nt$wﬁmi1wa“@ to dlsnos
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of the discinlinery

nroceedings  as syneditiously as possib
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e and 1n case the

licant is  eronerated, he should he

monaetarily by way af interest on DCRG
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%, Anplicant  now olaims that since no nenalty has
heen awarded to him, SO it Should-b@ deemed that he has
hean oxonerated and he =hould be held entitled for
interest.

i, an  the contrary, the nlea of the respondents is
that @& disciplinary anquiry was initiated against e
anplicant but the applicant did not appemr and the enquiry
nroceeded  ex-parte wherein he was held responsible  for

t
b and remaining ex-parte ng
5. In these circumstances, 1L find that there iz &
valid @gplanatiJn given by the Railway Department to
how  the penpsion, gratuitly and DCRG could not be released
hy the department and thic Fact had also came on recoyd in
the earlier 04 whmre it was mentioned that the
disciplinary procesdings  had heern initiated against the
appniicant when he had claimed pension, gratuity and DCRG.
The fact that the applicant did not cooperate ancd ihe
ViV
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enauiry nroceeded ex-parte against the applicant and the
fact that the annlicant had not been fully exonerated and
that a Government Displeasure had been lissued to  the
annlicant A1l  these facts has not bheen denied by the
annlicant These Tacts justify to disallow any interest

& In view of the ahove, Lhe 0.4, has no merits
and the same is dismissed No costs




